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51. Description Letlgth 
.No. inkms. 

13 Balipara-BhaJukpolll MG 
line 

33·45 
(Northeast Frontier RIy.) 

14- Silchar-Jiribam MG line 5().36 
(Northeast Frontier R1y.) 

1.5 Amguri-Tuli MG line 17. 0 7 
(Northeast Frontier Rly.) 

"16 Lalaghat-Bhairabi MG line 48.77 
(Northeast Frontier Rly.) 

17 Nadiad-Kapadvanj-Modasa 
BG line 

1C,5. 14 

(Western Railway) 

J8 Alleppey-Ernakulatn BG line 
(Southern Railway) 

5 1 • 00 

.J.rregularltles in deposttolg Provident 
FUDd by Tea Gudea. in North Be_at 

587. SHRI ANANDA PATHAK: Will 
the Minister of LABOUR br: pl~as~ 
to state: 

(a) whether Government have 
received representations froJn the 
workers and their Unions operating in 
tea plantations in North Bengal to the 
,effect that the employers of many tea 
gardens have either misappropriated 
the provident fund money deducted 
fTom the earnings of the: workers or 
failed to deposit their own sh~re of 

'contribution with the authorities 
concerned; 

(b) if so, the amoun, involved in 
thiS' ilTegularity; 

(c) whether Government have 
taken action against such employers; 

(d) wlhether the workers, who are 
cofttributing to the Employees' Provi-
dent Fund Scheme, are not being given 
the annual statement of account and 
the claims tor settlement of Em-
ployees Provide:at Fund Accounts are 
pending for several years; and 

(e) if so, the reasons there.for and 
-what remedial action Government have 
-:taken in this relat d? 

-
Year 01 Percentage Rdnarks 
qpenins piOgI'ess 

1978-79 The fi~ location .urvey i. 
In progress. 

Do. Do. 

Do. Do. 

Do. Lo. 

Do. 7·3 Expected to be completed 
in 1983. 

1979-t3o The final ioea tion survey i; 
in progress . 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, (SHRI T. AN-
.JIAH): (a) Yes, Sir. 

(b) The Central provident Fund 
Commissioner has reportec:i that: 

(i) Out of 281 unexempted tea 
estates covered under the Em-
ployees' Provident Fund and 
Miscellaneous Provisions Act, 
1952, 41 unexempted Tea 
Estates were in default in pay-
ment of Provident Fund dues 
amounting to Rs. 77.99 lakhs 
including a sum of Rs. 38.77 
lakhs being the employees' 
share. 

(ii) Of the three exempted Tea 
Estates the employer of one 
Tea Estate has failed to trans-
fer a Sum of Rs. 0.52 lakh to 
the Board Of Trustees of the 
exempted :fund. This sum re.-
presents he' employer's share 
only. 

(C) Action is reported to have been 
taken by the Provident Fund authori .. 
ties under sectiOn 8 (recovery of dues 
as arrears of land revenue) ana Sec-
tion 14 (prosecution) of the ,Bmplo-
yees' Provident Funds an Miscellane-
ous Provlstons Act, 1952 against the 



~~ts fltI11et $!CtiOD 401'" at 
tIf. ~!ttcHItt~ :PeDlit'> atIe J (tire«eh' .. 
traft ed' '~ll mls.et»liatiolt) 
have been ftled in eases where the 
e~ee'B ,llaJ'. of !'ravifient FWld 
contribu.tions deducted from. tbeir 
wages has not been r&-mltted by the 
.employers. 

(4) and (e). The work in the West 
BeRsal rea1cn has beeD iQ arrears for 
so1he time due to various reasons. The 
Employees' Provident Fund Organisa-
tion. is 'taking steps to clear the arrearS. 

Tlcketl_ TravelliDc 

588. SHRI AHMED M. PATEl.,: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) the tlumber of ticketIes! tn. 
vellera caught during the last three 
months Division-wise; and 

(b) the amount in the shape of fine 
collected from them? 

TllE MilNISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHlU C. 
K. JAFFER SHARIEP'): (a) and (b). 
The information is being collected and 
will be laid on the Table of the Sabha. 

OtIlcial Recruitm8llt Agency 

589. SHRI LAKSHMAN MALLICK: 
Will the Minister of EJXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government have 
since taken any decision on setting 
up of an official agency for recruit-
ment of labour for other countries; 
ant! 

(b) it so, when it is likely to be 
set ~ 

THE MtNlSTQ OF EXTERNAL 
AFI'AlIRS taIIRl p" v. NABASD4HA 
RAO): 'a) and (b) ,. A proposal to .-
up a Corporation in the public sector 
for oversea_, recruitment is under 
actl~ ~_t!fation Of tbe oovernment. 
A hal ~sJOn ()D ttJe IJrQ»>sal has 
not yet been taken. 

Pit ... ~ .&a-eci .. 

59&. SHRI K. A. fttAJAN: Will the 
MJ,nister of ~TDUlA.L AFFAIRS be 
pleased to .tate: 

(8) whef;her it is a tact that the 
existing public agencies in States like 
Kerala, Tamil Nadu, ~aahtra 
and Orissa have been tacing stiff 
coalpetition from private recruiting 
agencies; and 

(b) if so, whether Government 
have any proposal under consideration 
to ban all the private recruiting agen-
cies in view of the rampant irregu-
larities in recruitment of labour for 
overseas employment? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASlllHA 
RAO) : (a) Recruitment for overseas 
employment is being made by organi-
sations in the public sector of the state 
'lZovernments as well as tbrouj{h private 
recruiting agencies. 

(b) A pro.P06al tor a new enactment 
on Emigration is at an advanced stage 
of consideration of the Government 
which is eXJ]eCted to cover all aspects 
of recruitment of emigrants. 

VonIere,tce 01 La_ar SecretarIes 

591. SHRI K. A. RAJAN: Will the 
Minjster of LABOUR be pleaSed to 
state: 

(a) whether a conference of 
Labour Secretaries of State Govern-
ments was held in New Delhi 011 
April 18. 1980; and 

(b) it 80, what were the subjects 
discu8sed therem and the outcome 
thereof? 

'rHJi: MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH): (a) Yes, Sir. 

(I») JIo... iaportant of. the- subiects 
4lseuued at the Conference and the 
COQCWsioaa reac1J.ed were u under:-

(Yt ....... til _: ........... I. 
wplcwJpa~ mintmtll'D wages in 




